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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 694/2023

IN THE MATTER OF:

News Item titled "UN predicts groundwater level in India will reduce to
'low' by 2025" appearing in Hindustan Times dated 26.10.2023.

Reply on_ behalf of Respondent No. 7- State of Delhi through the

Secretary, Department of Water Resources

Most Respectfully Showeth:

1. That this Hon’ble Tribunal was pleased to take suo motu cognizance
of the news item published in ‘Hindustan Times’ dated 26.10.2023,
titled as, " UN Predicts groundwater level in India will reduce to low
by 2025". This Hon’ble Tribunal was further pleased to, inter-alia
implead the State of Delhi through the Secretary, Department of

Water Resources as Respondent No. 7.

2. That this Hon’ble Tribunal vide order dated 09.02.2024 (in para 9)
and order dated 26.07.2024 (in para 19) directed the Respondent
States/ UTs to explain as to what considerations are taken into

account before granting permission for extraction of ground water.

3. It is most humbly submitted that in Delhi, apart from application of
the guidelines issued by the Central Ground Water Authority (CGWA)

to certain districts in Delhi, detailing the procedures for obtaining No
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Objection Certificates (NOCs) for groundwater extraction, the
required documentation, and the conditions to be met by applicants to
ensure sustainable management of groundwater resources, on account
of acute water stress and declining water table, stringent regulatory

framework is followed.

. That notifications dated May 18, 2010, published in the Delhi Gazette
on July 15, 2010, along with subsequent amendments on November
25, 2010, and January 10, 2014, were issued under Section 5 of the
Environment (Protection) Act, 1986, copies whereof are annexed
hereto as Annexure R-7/1 (Colly). These notifications aimed to
regulate and control groundwater extraction in Delhi, particularly in
light of the over-exploitation of this vital resource. These notifications
and their subsequent amendments were part of a concerted effort by
the State of Delhi to address the critical issue of groundwater
depletion in the region. By enforcing stringent regulations on
groundwater extraction, the aim was to promote sustainable water
management practices and protect the environment. The key

provisions of these notifications are:

A. Prohibition of Unauthorized Groundwater Extraction:

The notifications imposed a ban on the extraction of groundwater for
commercial and industrial purposes without obtaining prior

permission from the designated authorities.
B. Mandatory Registration and NOC:

Entities involved in groundwater extraction were required to register
and obtain a No Objection Certificate (NOC) from the Central
Ground Water Authority (CGWA) or the Delhi Jal Board (DJB).

C. Installation of Water Meters:
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The directives mandated the installation of water meters on borewells

and tubewells to monitor the quantity of groundwater extracted.
D. Rainwater Harvesting:

Commercial and industrial establishments were instructed to
implement rainwater harvesting systems to recharge groundwater and

promote sustainable usage.
E. Penalties for Non-Compliance:

Non-compliance with the directives could lead to penalties, including
the sealing of borewells, disconnection of water and electricity
supply, and legal action under the Environment (Protection) Act,

1986.

. That pursuant to the directions passed by this Hon'ble Tribunal in OA
No. 685/2019 titled as "Rakesh Kumar vs Govt of NCT of Delhi", a
Standard Operating Procedure (SOP) to regulate groundwater
extraction, particularly to curb illegal activities was established on
12.06.2020 titled as "Regulation of extraction of ground water,
closure, prohibition of illegal activities relating to use of borewells/
tubewells", for taking action against illegal borewells. A copy of the
said SOP is annexed as Annexure R-7/2. The SOP outlines measures

such as:

Monitoring and Enforcement: Regular inspections and monitoring
of groundwater extraction activities to ensure compliance with legal
requirements.

Penalties for Violations: Imposition of fines and other penalties on
entities found extracting groundwater without the necessary

permissions.
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Public Awareness Campaigns: Initiatives to educate the public about
the legal and environmental implications of unauthorized

groundwater extraction.

The SOP entrusts the DPCC with imposition of EDC in case of illegal
borewells. As per the methodology devised by CPCB in its report
dated 26.06.2019 (Annexure R-7/3), the formula of calculation of
EDC is based on the following details-

» Capacity of the pump
» Date of installation of the pump

» Motor head

» Time of running of pump per day

That a circular dated 09.07.2020 was issued by the Delhi Pollution
Control Committee, which is annexed hereto as Annexure R-7/4, on
imposition of EDC where pump capacity, pumping duration, diameter

of the pump etc. are not available, is as follows:

» Rs. 30,000 (Rupees thirty thousand) - Domestic usage

» Rs. 1,00,000 (Rupees One lakh) - Commercial/institutional usage
» Rs. 2,00,000 (Rupees Two lakh) Industrial usage

That this Hon'ble Tribunal is currently also dealing with the aspect of

extraction of groundwater in the NCT of Delhi in the following cases;

(a) OA 639/2022 Pritpal Sharma Vs. Government of NCT of Delhi &
Ors.,

(b)M.A. No. 24/2023 in O.A. No. 33/2022 Ganesh Prasad Vs.
Government of NCT of Delhi & Ors. and
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(c) EA 11/2023 in OA 89/2021 Varun Vs. Government of NCT of
Delhi.

That pursuant to directions passed by this Hon’ble Tribunal in OA

639/2022, Pritpal Sharma Vs Govt. of NCT of Delhi, a review

meeting was also taken by Chief Secretary Delhi on 17.12.2024 on

the issue of action on illegal borewells. Copy of the minutes of the

said meeting are annexed hereto as Annexure R-7/5.

10.That in the above said meeting, inter-alia the following decisions

were taken:

1.

ii.

1il.

Delhi Jal Board will verify the locations of all illegal
borewells, which the Revenue Department is not able to
locate/trace subsequent to which the Revenue Department will
seal these borewells. Geo-tagging needs to be done whenever
any illegal borewell is identified/ sealed for maintaining proper

record.

Delhi Jal Board and District Magistrates may issue
permissions for borewells as per norms wherever water table is
shallow. DJB may obtain the list of such areas from CGWA

wherein the ground water levels are shallow.

Delhi Jal Board shall take necessary steps to levy charges for
extraction of ground water as per the Notification of Ministry
of Jal Shakti of 2020. Delhi Jal Board will take necessary
approval from Competent Authority in this regard at the
earliest. Monitoring through geo-tagging of borewells is a

must and should be ensured.
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Vi.

Vii.

2563

Link of webpage where all information is uploaded as per
directions of Hon'ble NGT developed by Delhi Jal Board shall
be shared with Revenue Department and DPCC for continuous
effective action against the violators of illegal ground water

extraction.

Delhi Jal Board will continue the survey for identification of
illegal ground water extraction and the illegal borewells so
identified be sealed through SDM concerned. List of such
sealed illegal borewells may be provided with all the necessary
details to DPCC in order to levy the EDC as per CPCB

formula/guidelines.

The Concerned District Magistrate shall make all necessary
arrangement for sealing of remaining illegal borewells by
31.12.2024 positively. The prosecutions shall be filed by
Revenue department against the offenders under the provisions

of the Environment (Protection) Act, 1986.

The Concerned District Magistrate shall make all
arrangements for recovery of Environmental Compensation
from the offenders and shall transfer the same to DPCC by
31.12.2024. It was made clear that recovery proceedings
should not be kept pending with the District Magistrates. The
Daily reports in respect of sealing of illegal borewells,
recovery of Environmental compensation, number of
prosecutions launched etc. shall also be sent to Delhi Pollution

Control Committee.
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viii.  Delhi Jal Board and District Magistrates shall comply with the
directions of Central Ground Water Authority dated
05.12.2024 and send the Action Taken Report in this regard in

time bound manner.

ix. It was reiterated that all departments shall comply with the
SOP for regulation of extraction of groundwater, closure,
prohibition of illegal activities relating to use of borewells/
tubewells dated 20.07.2020 issued with the approval of Chief
Secretary, Delhi, where clear departmental responsibilities are

laid down.

11. It is further submitted that the DJB has also recently issued an
Advisory/General Compliance conditions for seeking No Objection
Certificate (NOC) for ground water extraction in Delhi vide Circular
No. DIB/SE(C)-8/2024/397-409 dated 26/12/2024 issued by SE(C)-8
after due approval of Competent Authority/CEO (DJB), copy whereof

is annexed hereto as Annexure R-7/6.

12. That a report has been submitted by SDM (HQ)/NGT vide letter
No.270 dated 02/01/2025 as also by DJB in compliance of directions
of this Hon'ble Tribunal in order dated 12.09.2024 in the present
application. Copies of the said reports are annexed hereto as

Annexure R-7 /7 and Annexure R-7/8 respectively.

Place: New Delhi

Date: 06/01/2025 N\/\

(AMITABH KUNDOO)
(Deputy Secretary, UD)
GNCTD
DY, SECRETARY (WATER)
U.D. DEPTT., DELHI SECTT.



'ANNEXURE R- 7/1

IULY 15, 2010/ASADHA 24, 1932 211

‘metwork of drmkmg, domf:st;c mdustnal

‘ﬁ!pdﬂélmthmugh, another notification in March
_,“ZBO& Cemra] Ground “Watcr Aufhorm has *mtsﬁed East,

cercise of power conferred by
nt (Protection) Act, 1986 (29 of
ﬂ!eMmﬁy of Home A ffairs, Government
5.0 667{E)bcarmgl’ No. U- 11030 J

Wmaf dsmctzms issued vide Order Nos. F8(348y
mms-l 4451 and F8(348VFA‘Env:’09iH452—

) dﬁed the 30th April 2069 the Lt Cov“mor nf the
National Capital Territory of Dethi | hereby issues the
following directions, namely:-—
h;hugfbole of the National Capital Territory of Delhi,
- no person, group, authority, association or institution
shall draw ground water through bore-well or ube-
well (both new as well as existing and drawing ground
’ﬁmhont pd'mxssxon of Central Ground Water
; stic, commercial, agricultural and
uses without the prior permission of the
Anthonw“ ﬂ'nat is 10 say, the Delhl Jal

of gnn: of permission for borewell/
shall be dealt by Competent Authority
ﬁimugk the Deputy Commissioner (Revenue) of each
revenue area, GNCTD, who is hereby appointed as
~ “Authorized Officer” for the purpose of regulation

. of ground water development and management in
- the respective revenue areas under the jurisdiction.
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: of the building is more than 200 sq.

-m the permission to draw ground water through
tbewell (both new as well as existing
groundwatar mthom perm:ssmn of

e e

Caﬂmlﬁ’rmnd Water Authonr\) for commercial and
- or industrial use shall be subject to the condition
 that the concerned person or authority shall install

the rain water harvesting structure, and shall ensure
reuse of the water in horticalture or cooling or toilet
flushing, etc after proper treatment of waste water or
; snggcstwns given by the concerned

: Eachofﬁie Advisory Committes in addition to their

' abowmmboncd statutory duties, will inform Delhi
Pollution Control Commirttee about any water
poihmnn occurring, due to extraction of water from

m%ﬁ nder the provxsmn of the Water

{Prevention and Control of Pollution) Act. 1974.

~The permission of borewell installation for
- agricultural purpose may be granted to genuine

~ agriculturists by the Advisory Committee under
“ " concerned Deputy Commissioner (Revenue) based
on the recommendation of Block Development Offiver
. and Agriculture Department/Irrigation and Flood
Control Department, Govt, of N.C. of Delhi.
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l f&ﬁmﬂ_c@m 'I"emtcry of Delhi,
. S.K.JHA, Addl. Secretary (Coop.)
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AMENDMENT/MOIDFICATION

: Delhi, the 25th November, 2010

~ No, F.8(348)/EA/Env./09/Pt. 11/10771.—In exercise

of power conferred by Secton 5 of the Environment

~ (Protection) A 1986 (29 of 1986) read with the notification

- No.U-11030/1/91-UTL dated the 10th September, 1992, the

TLEX nor of the National Capital Territory of Delhi,

 hereby issues following amendment in the composition of
Advisory Commitee constituted under the directions dated

. the 18th May 2010 for groundwater regulation and

- management in Delhi published in Delhi Gazette vide

ification No. F. 8 (348) EA/Env/09/2246 dated.

jod

.+ Director (Panchayat) to be substitted with Block -
‘Development Officer of respective 7 Revenue Districts i.e.,
' ie. North, North-West, East, North-East, West, South-West
~ &South. : i

N
 Director (Panchayat) to be substituted with Block
_ Development Officer (HQ) for Central & New Delhi Revenue |

Districts. o :
By Order and in the name of Lt. Governor - :
of the National Capital Territroy of Delhi,
SUSHMA JERATH, Dy. Secy

Manager, Govenment of India Press, Ring Road, Mayspuri, New Dethi-110064
B "md?ubh:hed by the Controfler of Publications, Delhi-110054,

i
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DEPARTMENT OF ENVIRONMENT, FORESTS AND WILDLIFE
AMENDMENT

Delhy, the 10th January, 2014

No. F. 3(348)/EA/Env/09/Pt-T1/8091 - In exercise of powers conferred by section 3 of the bnvironment (Protection)

Act. 1986 (29 of 1986) read with the notification No. U-11030/1/91- UTL dated the 10” September 1992 the Lt Governor of
the National Capital Territory of Delhi. hereby issues following directions to further amend the direcuions contaned
order dated the 18 May, 2010 for groundwater regulation and management i Delhi pubhshed in Delhi Gazene side
Notificanon No. F&(348) EAEnv/00/2246 dated 12* July 2010 and amended vide Notification No FR(348yEAFov (0
Pt [1/G771 daied 25th November, 2010. as under, namely:—

A Inthe Order No. F. 8(348)/EAEnv/09/2246 dated | 2th July, 2010, published vide Deih Gazetle notiioaion dated
the 18th May, 2010, after direction No (12), the following directions shal! be inseried. namely

“(13} Al water supply tankers supplying water in Delhi to have mandatory registration with the Competent Authority
Le Delht Jal Board: New Delhi Municipal Council, as the case may be. The Competent Authorty shall alse ensun
mandatory installation of GPS in all tankers enabling monitonng their movement in Delt Further. the Competent Authoriny

an|a

shali regularly monuor quality of water supplied through tankers. as per dninking water standerds IS 16500:201 2 The
Competent Authority shall also specify water supply charges for sale of water by the tanker owners

(14) All the drilling machines’ rigs utilized for boring purposes in Delhs shall have mandatory registration with the Ot
of Divisional Commissioner/Deputy Commissioner (Revenue). The movement of drilling machines rigs shall be allowed
for specified purposes/place(s) and duration by the concerned Deputy Commussioner (Revenue),

(15) Deputy Commussioner (Revenue), Delhi Police and Transport Department, GNCT 10 ensure stnict compliance and
initiate action against the violators not having mandatory registration of water supp!y tankers and drilling machines ngs
and their unauthorized movement in Delhi.”

B in the aforesaid notification. the direction no. (13) shall be renumbered as direction no {16}

& By Order and in the Name of 1 1 Governor
of the National Capral Termitens of Del

DEVENDRA SHARMA. v Secy
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1E (grary)

e
fesel, 10 F=adt 2014

. V1. 4 /5 /2003 / E(ATAT) / 205:—T€ 3o, WWa TGN A B 20 774, 1974 2 afdwan wan
g0 11011 /2 /74-4.8 &, (i) & w1 ufda T8 ufban GfRar 1973 (1974 @ W@ 2) B &9 20 & T ) W
yed il &1 W wa gy I o 85 Reell @ suvwnre, #h amefe sfevn & wgw oo
# 7ot Riz & el 78R 83 4 W 09 & a8 a0 ad9m ) W @ 3@ srnfey § we o o 4t e
& W e ey ow, gwE A N uEA B, e Afonge @ w9 A wed fgan wwa ¥

A I A, e @

FUNRATTIE @ HICY ol 3 T W
£g e guefi G
HOME (GENERAL) DEPARTMENT
NOTIFICATION

Delhi, the 10th January, 2014

No. F. 4/5/2003-Home(G)/205.—In exercise of the powers conferred by sub-section ( 1) of Section 20 of the Code
of Criminal Procedure, 1973 (2 of 1974), read with the Government of India, Mimistry of Home AfTairs. Nonficatun
No. U-11011/2/74-UTL (i) dated the 20" March, 1974, the Lt. Governor of National Capital Ternitory of Delhi 1s pleased to
delegate the powers of Executive Magistrate in the Metropolitan area of Delhi upon Shri Gurmit Singh, Joint Registrar,
Central Administrative Tribunal. New Delhi, till he holds the present post or till further orders, whichever s earlier

By Order and in the Name ol the [ 1 Governes
of the Nauonal Capital Termitery of Delh

INDU SINHA Dy Secy iHomes

Pronted by the Manager. Govemment of India Press. Ring Road. Mavapun. New Delbn [ 64
and Pubhished by the Controller ol Publhications, Delhu-1 0054

14
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ANNEXURE R- 7/2

Department of Environment
Govt. of NCT of Delhi

Standard Operating Procedure

Subject: Regulation of extraction of ground water, closure, prohibition of

illegal activities relating to use of borewells/tubewells in NCT of
Delhi.

1. The Hon'ble National Green Tribuna? in Original Applicétion No.
685/2019 entitled as, “Rakesh Kumar Versus Govt. of NCT of Delhi
vide its order dated 15.05.2020 directed as under:

“In view of the above, we reiterate our directions for devising
suitable effective mechanism for preventing extraction of ground
water by way of unauthorized tubewells and wherever such
illegalities found, prompt coercive measures must be taken. Illegal
extraction of ground water is a criminal offence under the EP Act.
Compensation must be recovered on the formula already laid down.
It will be appropriate that Chief Secretary, Delhi calls a meeting of
all concerned within one month from today and oversees
preparation of an appropriate SOP for fixing responsibility on the
subject. Ministry of Jal Shakti may also take necessary steps in the
matter.”

2. As far as the various districts of NCT of Delhi are concerned, the
" 'CGWA vide its notification of March, 2006 has notified ail districts of
Delhi as over exploited areas, needing regulation, and registration of
ground water abstraction structures mandatory. Regarding regulation of
extraction of ground water and to provide procedure for closure

/prohibition  of illegal activities regarding operation of

1/5
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borewells/tubewells, directions under Section 5 of the Environment

(Protection) Act, 1986 have been issued with the approval of Hon’ble
Lt. Governor on 18" May, 2010 and on 10" Januazry, 2014. In the

aforesaid directions the authorities and the procedure to permit use of

ground water and to prevent misuse have been detailed along with the

responsibilities of various authorities. The SOP has been devised based

on the detailed procedure provided in the aforesaid directions dated
18.05.2010 and 10.01.2014.

3. Standard Operating Procedure (SOP):

1y

2)

3)

Drawing ground water through borewell or tubewell for domestic,
commercial, agricultural or industrial uses without the prior
permission of the “Competent Authority” will be considered illegal
and without authority of law. The Competent Authority is Delhi Jal
Board in the entire NCT of éelhi except areas under the New Delhi
Municipal Council (NDMC) and Dethi Cantonment Board (DCB).
For borewells/tubewells for agricultural uses, the information on
illegal extraction of ground water will be provided by the BDO to the
Advisory Committee,

The Deputy Commissioner (Revenue) of each district, who is the
Authorised Officer under the direction dated 18.05.2010 is required

to supervise checking violation ie. detection of illegal wells and
closure thereof through the SDMs.

An Advisory Committee in each of the revenue districts with
representatives from DJB, CGWB, ULBs, DPCC, reputed NGO has

been constituted to assist the DC in detecting illegal borewells for

2/5
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4)

3)

r~-—1,]-

taking action. Accordingly, the advisory committee will prepare a list
of such illegal borewells every month by taking information from all
available sources including Revenue Officers, representatives of
Delhi Jal Board, ULBs, DPCC, NGOs and other relevant sources.
Proactive action needs to be taken by the above representatives in
detection of illegal extraction of ground water and furnishing the
same to the Advisory Committee promptly. Superintending Engineer
(SE), DIB is the Member Secretary of Advisory Committee, and he

is required to ensure timely corduct of the meeting and also to record
the proceedings.

The Defhi Jal Board has already identified 19661 such illegal
borewells on which action is being taken and 7248 units have already
been closed down by the district authorities. The remaining units to
be closed down on priority as these have been already identified and
the process to be completed within a period of three months. A
weekly progress report district wise will be submitted to the
Divisional ~ Commissioner  for monitorirg.  The  illegal
borewells/tubewells other than the list provided by DJB will be taken
up for closure thereafter. Further, in the first phase, action égainst
borewells/tubewells engaged in commercial exploitation of ground
water will be taken.

In case the illegal borewell/tubewell is already constructed/
operating, the same will be closed and the electricity supply to the
energized tubewell will be disconnected even if it is through DG sets.

In case of the illegal borewell/tubewell is under construction, then
the drilling rig will also be sealed.

3/5
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6)

7

8)

9

10)

Nnr-r—r

For the purpose of closure of illegal borewells/tubewells, joint action
teams under the supervision of the concerned SDM will be formed
for ensuring effective coordination. The joint team will comprise

field functionaries from DIJB, DISCOMs and Local Police.

The Deputy Commissioner who is the chairperson of the Advisory
Committee will forward the details of illegal borewells to the DPCC

for levying Environmental Compensation (EC) for illegal extraction
of ground water.

Tke DPCC will assess EC as per the methodology devised by CPCB
in its réport dated 26.06.2019. After assessment of the EC, demand

will be raised and in cases of non-recovery, SDM to recover EC as

arrears of land revenue.

All the drilling machines/rigs utilized for boring purposes in Delhi
are required to obtain registration from the offices of Deputy
Comunissioners of the concerned districts. The movement of drilling
machines/rigs will be allowed for authorised drilling to the identified

location and for specified duration by the concerned Deputy
Commissioner.

The Delhi Police and Transport Department of Govt. of NCT of
Delhi will allow movement of the drilling machines/rigs having the
prior permission for such movement from the concerned Deputy
Commissioner. The concerned Deputy Commissioner (Revenue),
Deputy Commissioner of Police and Deputy Commissioner,
Enforcement of Transport Department will be responsible for strict
compliance of the guidelines regarding movement of drilling

machines/rigs.

4/5
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1)

12)

~A=7n

As provided in the direction dated 18.05.2010 issued under Section 5
of the Environment (Protection) Act, 1986 the Deputy Commissioner
of each district will launch prosecution against the offenders related

to ground water extraction on the recommendations of the Advisory
Committee. |

The concerned Advisory Committee of each district is responsible to

ensure that there is no illegal extraction of ground water in the
district.

B O Gt SRR S
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ANNEXURE R- 7/3

Report of the CPCB in-house Committee on
Methodology for Assessing Environmental
Compensation and Action Plan to Utilize the Fund

CENTRAL POLLUTION CONTROL BOAKRD
“Parivesh 8hawan”, East Arjun Nagar,
Dethi-1106032
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In order to include deterrent effect for continuous violations, component of O&M and
Environmental Externality in EC formula may be increased on exponential basis by 2, 4, and 8
times after every six-months, beyond the time prescribed by authority for ensuring complete
treatment of sewage/waste of the city/town.
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Chapter-1V: Environmental Compensation in Case of lilegal Extraction of
Ground Water

4.1 Background

The Hon’ble National Green Tribunal (NGT), Principal Bench in the matter of Shailesh Singh v/s Central
Ground Water Board & Ors. (Original Application No. 327/2018) vide order dated 03/01/2019
(Annexure-V) directed Central Pollution Control Board {CPCB) that: :

“CPCB may constitute a mechanism to deal with individual cases of vielation of norms,
as existed prior to Notification of 12/12/2018, to determine the environment
compensation to be recovered or other coercive measures to be taken, including
prosecution, for past illegol extraction of ground water, as per fave.”

4.2 Constitution of the Committee

In compliance to Hon’ble NGT dated 03/01/2019, CPCB constituted a committee under the
Chairmanship of Shri A. Sudhakar, DH, WQM-I Division with Shri P. K. Gupta, DH, IPC-VI, Shri Vishal
Gandhi, Sc. D, UPC-I Division and Smt. Sunit! Parashar, Scientist B, WQM-1 Division as members. The
committee was asked to deliberate on this issue and came up with draft formulation of mechanism to
determine the Environmental Compensation for illegal extraction of ground water.

4.3 Methodology for Assessing Environmental Compensation

The committee discussed the issue on 07/02/2019, 07/03/2019 and 20/3/2019. The committee
deliberated on the issue of Environmental Compensation to be recovered fram individuals/industries
such as domestic, packaging drinking water units, mining & infrastructure projects and industrial units
in case of illegal extraction of ground water. The Guidelines/Criteria for evaluation of
proposals/requests for Ground Water Abstraction, 2015 were also discussed and based an this further
formulation to levy Environmental Compensation has bheen evolved.

4.4 ideology of Environmentai Compensation w.r.to illegai extraction of ground
water

Ground water is becoming an increasingly scarce resource because of its unabated and indiscriminate
over-exploitation. Growth in ground water exploitation, however, has led to a steep fallin water table
inseveral parts of the country. Use of ground water is becoming unsustainahle day by day. The falling
water table is a matter of special concern since it tends to reduce the accessibility of the resource to
small and marginal farmers due to increase in costs of extractians.

Specific conditions applicable in Notified/Non-Notified areas for various users, as mentioned in
Guidelines/Criteria for evaluation of proposals/requests for Ground Water Abstraction, 2015 are given

below:

For Notified Areas:

1. Permission to abstract ground water through any energized means will not be accorded for
any purpose other than drinking water.

17
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Central Ground Water Authority [CGWA) so far has notified 162 areas, in the country for the
purpose of regulation of ground water development.

Regulation of Ground Water development in Notified areas is through District Administrative
Heads assisted by Advisory Committees under the provisions of Section 4 of the Environment
(Protecticn) Act, 1986.

In Notified areas, ground water use in individual houses, infrastructure complexes like group
housing societies, hospitals, schools etc. and drinking water requirements of workers in
industries can be allowed.

NOC for ground water withdrawai will be considered only if Water Supplying Department is
not providing adequate water in the area/premises. Proof for this is to be produced from the
concerned authority by the applicant.

For individual housas, the meximum diameter of the tube-well should be restricted to 4 inch
only and the capacity of the pump shoula not exceed 1HP. For infrastructure projects,
maximum diameter of the ground water abstraction structures shouid be restricted to 150
mm (6 inches) only and capacity of the pump shouid not exceed 5 HP.

Any violation of the above conditions will atiract legai action under Section 15 of the
Environment (Protection) Act, 1986.

For Non-Notified Areas:

NOC for ground water withdrawal will be considered for industries/infrastructure/packaging as per
safe, semi critical, critical and over-exploited criteria.

4.5 Formula for Environmental Compensation {or iilegal extraction of ground water

The committee decided that the formula should be based on water consumption (Pump Yield & Time
duration) and rates for imposing Environmenitai Compensation for violation of iliegal abstraction of
ground water. The commitiee has proposed following formula for calculation of Environmental
Compensation (ECow):

JECew = Water Consumption per Day x No. of Days x Environmental Compensation
Rate for illegal extraction of ground water {ECRgw)

Where water Consumption is in m*/day and ECRew in Rs./m:

Yield of the pumgp varies based on the capacity/pewer of pump, water head etc. For reference
< AT R MR L Y e e

[

purpose, yield of the pump may be assumed as given in Annaxure-Vi. e
Time duration will be the period from which pump is operated illegally.

In case of illegal extraction of ground water, quantity of discharge as per the meter reading or as
calculated with assumptions of yield and time may be used for calcuiation of ECaw.

4.6 Environmental Compensation Rate (ECRewj for illegal use of Ground Water

The committee decided that the Environmental Compensation Rate (ECRew) for illegal extraction of
ground water should increase with increase in water consumption as well as water scarcity in the area.
Further, ECRey; are kept relaxed for drinking and domestic use as compa red to other uses, considering
the basic need of human being.
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As per CGWRB, safe, semi-critical, critical and over-exploited areas are categorized from the ground
water resources point of view (CGWB, 2017). List of safe, semi-critical, critical and aver-exploited areas

are available on the website of CGWB and can be accessed fram- http://cpwa-
noc.gov.in/LandingPage/NotifiedA \reas/Categoriz rationQfAssessmentUnits. pdf#ZO0M= 156.

Environmental Compensation Rates (ECRew) for illegal use of ground water (ECRgy) for various
purposes such as drinking/domestic use, packaging units, mining and industrial sectors as finalized by

the committee are given in tables below:
4.6.1 ECRew for Drinking and Domestic yse:

Drinking and Domestic use means uses of ground water in households, institutional activity, hospitals,

commercial complexes, townships etc.

e

T Water Consumption (m?/day) [
Sl. No. | Area Category L <2 | 2to <5 f 5 to <25 25 & abave 7
f Environmental Compensation Rate (ECRew) in Rs./m3 j;
1 | safe 4 6 ) 8 10 ]
2 | Semi Critical 12 ] 14 } 16 20
3 | Critical 22 ] 24 | 26 30
4 | Over-Exploited | 32 | 34 | 36 | 40
Minimum ECsw=Rs 10,000/- (for households) and Rs. 50,000 (for institutional activity,

commercial complexes, townships etc. )

4.6.2 ECRgw for Packaged drinking water units:

Water Consumption (m>/day)

ShNo. | AreaCategory <200 | 200t <1000 | 1000 o <5000 | 5000 & above ;’
Environmental Compensation Rate {ECRaw) in Rs./m3 7

1 Safe 12 i8 24 30

| 2 | semicritical 24 36 , 48 60
3 | Critical 36 | 48 | 66 90 ]
4 | Over-exploited | 43 | 72 f 96 120 —1‘

Minimum ECgw=Rs 1,00,000/-

4.6.3 ECRew for Mining, Infrastructure and Dewatering Prajects

! Water Consumption {m3/day) ‘{
Si. No. | Area Category F <200 j 200 to <1000 ,' 1009 to <5000 5000 & aboveﬂ
I Environmentel Compensation Rate (ECRew) in Rs./m? I
/ 1 - | Safe 15 | 21 , 30 40
2 Semi critical 30 | 45 | 60 75
BE Critica! 45 | 60 } 85 115
4 | Over-exploited 60 J 50 [ 120 150
L Minimum ECew=Rs 1,00,000/- ‘(
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4.6.4 ECRgw for industrial Units:

Water Consumption (m3/day)
Si. No. Area Category
<200 200 +0 <1000 | 1000 to <5000 5000 & above
Enwir;;nmen“f:—s% Coimpensation Rate (ECRewj) in Rs./m?
1 Safe 20 =0 40 50
2 Semi critical 40 60 80 100
3 Critical 60 80 110 150
4 Over-exploited 80 120 160 200
Minimum ECew=Rs 1,00,000/-

For better understanding of implementation of ECsw policy, scme example calculations are given
below:

Examule No. 1 {For drinking and domestic Use}:

it is observed that a househald in safa zone is extracting ground water illegally frorm past 2 year and

3 months with the help of 1 HP pump, dia 4 inches and head as 25 meter. [t is assumed that the
house-owner runs the pump for 0.5 hr/day. What Environmental Compensation (ECew) will be
charged to the owner?
Solution: Pump Yield {Please refer Annex:ire-Vl) =3 m3/hr

Daily Consumpiion =3 x 0.5 =1.5 m?

CCRow = 4 Rs./m? /Plegse refer pora 4.6.1)

EC to be levied = 4 x 1.5 = 6 Rs./day

Total time period = 828 days

Then, ECew= bHx820
Calculated ECew= 4,920 Rs.
ECow to be levied = 10,000 Rs. {minimum orescribed ECew, please refer para 4.6.1)

Example 2 (For Industrial Units);

it is observed that an industry in critical zone is extracting ground water iliegally from past 1 year
with the helpof 5 HP pumg, dﬁafﬁ inches ani nez;;‘ as 50 meter. it is assumed that thz industry runs

P

the pump for 3 hrslday What Enwmnmmie; Lommmw:ua {ECqw} wil! be charged to the owner?

Solution: Pump Yield (Please refer Annexure-VI) =12 m3/hr
Daily Consumption = 12 x 3 =36 m’/day
ECRew = 60 Rs./m? (Please refer para 4.6.4)
EC to be levied = 60 x 36 = 2,150 Rs./day
Total time period = 365 days

Then, ECow= 2,160 %305

ECew= 7,888,420 Rs.
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4.7 Relaxation

Central Ground Water Authority (CGWA) reserves to right to relax or interpret these mechanisms in
case of any exigency or situation of National strategic importance, as per Guidelines/Criteria for

evaluation of proposals/requests for Ground Water Abstraction, 2015.

4.8 Recommendations

The committee has given following recommeandatians:

The minimum Environmental Compensation for illegal extraction of ground water for
domestic purpose will be Rs. 10,000, for institutianal/commerciai use will be 50,000 and for
other uses will be 1,00,000.

In case of fixation of liability, it always lies with current owner of the premises where illegal
extraction is taking place. ‘

Time duration may be assumed tc be one year in case where no evidence for periad of
installation of bore weli could be established.

For Drinking and Domestic use, where metering is nat present but storage tank facility is
available, minimum water consumgtion per day may be assumed as similar to the storage
capacity of the tank.

For industrial ground water use, where metering is not available, water consumption may be
assumed as per the consent conditions. Further, where in case industry is operating without
consent, water consumption may be calculated hased on the plant capacity (on the
recommendation of SPCB/PCC, if required). SPCB/PCC may bring the issue of illegal extraction
of ground water in industries in to the notice of CGWA far appropriate action by CGWA.
Authorities assigned for levy EC and taking penal action are listed below:

S. No. Actions Autherity
1. To seal the iliegal bore-well/tube-well to stap | District Collector
extraction of water and further closure of
project
2. To levy ECsw as per prescribed method District Collector, CGWA
3. To levy EC on water pollution, as per the CPCB/SPCB/PCC
method prescribed in report of CPCB- “EC an
industrial pollution”
4. Prosecution of violator CGWA under EP Act
I SPCB/PCC under Air and
L | | Water Act

»  CGWA may maintain a separate account far collection and utilization of fund, collected

through the prescribed methodology in this repart.
3k ok ok ok ok 3K K %k
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Annexure-VI
CRITERIA TD CALCULATE WATER CONSUMPTION
Table 1: Discharge of 4" Dia and 1 &P Pumnyp
‘ Discharge
S1. No. Depth (Meter)
LPM | m3/hr
1 25 50 | 3
2 43 40 2.4
3 59 30 1.8
4 69 20 1.2
5 77 10 0.6
Table 2: Discharge of 4" Dia and 2 FP Pumy
Digcharge
Si. No. Depth (Meter) = _
LPEM m3/hr
1 60 50 3
2 98 40 2.4
3 124 30 1.8
4 141 20 1.2
5 165 10 0.6 |
Table 3: Discharge of 6" Dia amd 3 HIP Prmp
Discharge
S1. No. Depth {(Meter) T ! -
LPM é m3/hr
1 17 200 12
2 29 175 10.5
3 41 15C 9
4 S0 130 7.8
5 62 .. 100 &
Table 4: Discharge of €' Dia cnd § EY Pump
ElL N Depth [Meter} Discharge
. No. e Aeter
= P LN w2/ hr
1 26 225 13.5
2 50 200 1%
3 70 175 10.5
4 86 150 9
5 92 140 8.4 |

40
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ANNEXURE R- 7/4

. DELHI POLLUTION CONTROL COMMITTEE
4™ FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-6
Website: http://dpce.delhigovt.nic.in

F.No. DPCC/MS/OA No.25/20201270 Dated: 09 July 2020

Circular

Hon’ble NGT in QA No. 25/2019 (Abdul Farukh Vs Govt of NCT of Delhi) wrt
illegal extraction of ground water has issued number of directions. Chief Secretary,
GNCTD in the meeting dated 15.11.2019 has directed DPCC to levy Environmental
Compensation (EC) on the violators. As details of pump capacity, pumping duration
diameter of the pump etc are not available in the lists provided by DJIB, following EDC
slabs are to be levied depending on the purpose for which the extracted ground water
was/is being used.

1. Lump sum EDC of Rs. 30,000/- (Rupees thirty thousand only) for domestic usage.

2. Lump sum EDC of Rs. 1,00,000/- (Rupees one lakh only) for
commercial/institutional usage.

3. Lump sum EDC of Rs. 2,00,000/- (Rupees two lakhs only) for industrial usage.

4. Wherever details of water consumption are available, EDC shall be calculated
based on the actual water consumption and as per the formula devised by CPCB
and accepted by Hon’ble NGT.

The above amounts of lump sum EC be taken as interim compensation and can be

altered whenever further details crucial for arriving at EC are made available by District

authorities/DJB.
(Arun Mishra)
Member Secretary
Copy to:
1. All the CMCs
2. EIA Cell

3. WMC-L II and III
4. PS to the Chairman, DPCC for information of the Chairman, DPCC
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ANNEXURE R- 7/5

Actions on Illegal Bore
wells in Delhi

Pritipal Sharma
VS
Govt of NCT of Delhi

Hon'ble NGT

Review by Chief Secretary, Delhi

17th December, 2024

OA 639/2022
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INSTANT CASE - HON'BLE NGT O.A. NO. 639/2022

Mr. Pritipal Sharma filed the OA to seal illegally bore wells Tocated in the plot adjoining House

No. GI-2035, Aya Nagar, New Delhi — 110047 and in plot on opposite side of street in front of
House No. GI-2038, Aya Nagar, New Delhi — 110047.

NGT vide its order dated 18.3.2024 has directed Revenue dept to close down remaining 7248
illegal borewells out of 19661.

Further, Hon'ble NGT directs to recover pending EC amount.

GNCTD is directed to transfer to DPCC within three months amount of Rs. 70 crores
(equal to the amount of environmental compensation imposed by DPCC for which
recovery proceedings are pending with the officers of the Government of NCT of Delhi

for more than three years)
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OUTLINE

Sealing of illegal bore wells

Directions issued by Hon'ble NGT,

SOP finalized

Hon’ble NGT' directions in OA 639/2022 dated 28.08.2024
EDC imposition and recovery for Ground Water

Action Plan for Utilization of EDC received in respect of illegal bore wells lying with DPCC



2591 34

1. SEALING OF ILLEGAL BORE WELLS

19661

12413
7248

Total Bore wells

Sealed Remaining to be
sealed
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2. IMPORTANT NGT CASES ON “GROUND WATER

Name or case NDOH/ Key directions to GNCTD
disposed
O.A. No. 25/2019 titled GNCTD to determine environmental compensation
"Abdul Farukh Vs GNCTD against all the violators, they may collect detailed
& Ors" information from DJB and other authorities and co-
ordinate with the DPCC,
. Disposed off — . .
O.A. No. 685/2019 Titled The authorities were also directed to take appropriate
on 25.02.2022 . ' . . .
“Rakesh Kumar Vs GNCTD" remedial action against the illegally running bore well
and submit a complete compliance report by 15.09.2022.
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2. IMPORTANT NGT CASES ON “GROUND WATER
EXTRACTION

Name or case NDOH/ Key directions to GNCTD

disposed
OA No. 438/2018 | Disposed  |Issue for consideration is the compliance of judgement of the Hon'ble
"Arti Vs CGWA & | off Supreme Court in MC Mehta v. UO], (1997) 11 SCC 312 for regulation of
Ors” indiscriminate boring and withdrawal of ground water for sustainable

water resource management.

MA No. 24/2023 |03.01.2025 |We are of the considered view that besides the person illegally operating

in OA No. the borewell, the above said statutory authorities are also responsible for
33/2022 "Ganesh causing damage to environment and environmental damage
Prasad Vs. Govt. compensation ought to be imposed on and realized from not only the
of NCT of Delhi” violator but also the DJB, District Magistrate (South West) DPCC and SDM

Dwarka. 6
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2. IMPORTANT NGT CASES ON “GROUND WATER
EXTRACTION

Name or case NDOH/ |Key directions to GNCTD

disposed
O.A. No. 644 of 2015 IN | Disposed |Vide order dated 03.01.2019 in O.A. No. 176/2015, the NGT directed :
O. A. No. 179/2013 titled | off (@) The CPCB may constitute a mechanism to deal with individual
as, “Raj Hans Bansal Vs cases of violations of norms, to determine the environment
MoEF and Others. compensation

(b) The report of CPCB dated 26.06.2019 may be followed on the
subject of assessment of recovery of compensation for illegal
drawal of ground water apart from prosecution and stoppage of

illegal drawal of ground water in accordance with law.
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2. REGULATION OF EXTRACTION OF GROUND WATER

1. The Hon'ble NGT in OA No. 685/2019 entitled as, "Rakesh Kumar Versus Govt. of NCT of Delhi

vide its order dated 15.05.2020 directed as under:

. “..we reiterate our directions for devising suitable effective mechanism for preventing
extraction of ground water by way of unauthorized tubewells and wherever such illegalities
found, prompt coercive measures must be taken.

. Illegal extraction of ground water is a criminal offence under the EP Act. Compensation must
be recovered on the formula already laid down. It will be appropriate that Chief Secretary, Delhi
calls a meeting of all concerned within one month from today and oversees preparation of an

appropriate SOP for fixing responsibility.... ”
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3.

STANDARD OPERATING PROCEDURE (SOP)
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STANDARD OPERATING PROCEDURE (SOP) FOR REGULATION OF
EXTRACTION OF GROUND WATER, CLOSURE, PROHIBITION OF ILLEGAL
ACTIVITIES RELATING TO USE OF BOREWELLS/TUBEWELLS -
20.07.2020

1) Drawing ground water through borewell or tubewell for domestic, commercial, agricultural or
industrial uses without prior permission of “Competent Authority” will be considered illegal and
without authority of law.

2) Competent Authority is Delhi Jal Board(DJB) in entire NCT of Delhi except areas under New Delhi
Municipal Council (NBMC) and Delhi Cantonment Board (DCB). For borewells/tubewells for
agricultural uses, information on illegal extraction of ground water will be provided by the BDO to
Advisory Committee.

3) Deputy Commissioner (Revenue) of each district, who is Authorised Officer under direction
dated 18.05.2010 is required to supervise checking violation i.e. detection of illegal wells and

closure thereof through the SDMs.

10
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STANDARD OPERATING PROCEDURE (SOP)

41

FOR REGULATION OF

EXTRACTION OF GROUND WATER, CLOSURE, PROHIBITION OF ILLEGAL
ACTIVITIES RELATING TO USE OF BOREWELLS/TUBEWELLS -

20.07.2020

4) Advisory Committee in each of revenue districts with
representatives from DJB, CGWB, ULBs, DPCC, reputed NGO
constituted to assist DC in detecting illegal borewells for taking

action.

Accordingly, advisory committee will prepare a list of such
illegal borewells every month by taking information from all
available sources including Revenue Officers, representatives
of Delhi Jal Board, ULBs, DPCC, NGOs and other relevant

sources.

Superintending Engineer (SE), DJB is the Member Secretary of

Advisory Committee

o
‘Jl |

2001, Gali Number G1, Block G, Aya Nagar Extension, Aya
Nagar, New Delhi, Delhi 110047, India

Latitude Longitude

28.46478467° 77.13768807°
Local 01:33:21 PM Altitude 197.31 meters
GMT 08:03:21 AM Friday, 02.03.2023
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STANDARD OPERATING PROCEDURE (SOP) FOR REGULATION OF
EXTRACTION OF GROUND WATER, CLOSURE, PROHIBITION OF ILLEGAL
ACTIVITIES RELATING TO USE OF BOREWELLS/TUBEWELLS -
20.07.2020

5) Delhi Jal Board has already identified 19661 such illegal
borewells on which action is being taken and 7248 units

have already been closed down by the district authorities.

6) Remaining units to be closed down on priority as
these have been already identified and the process to

be completed within a period of three months.
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STANDARD OPERATING PROCEDURE (SOP) FOR REGULATION OF
EXTRACTION OF GROUND WATER, CLOSURE, PROHIBITION OF ILLEGAL
ACTIVITIES RELATING TO USE OF BOREWELLS/TUBEWELLS -
20.07.2020

7) A weekly progress report district wise will be
submitted to Divisional Commissioner for monitoring.
Illegal borewells/tubewells other than list provided by

DJB will be taken up for closure thereafter.

8) In case the illegal borewell/tubewell is already
constructed/ operating, the same will be closed and the
electricity supply to the energized tubewell will be
disconnected even if it is through DG sets. In case of the
illegal borewell/tubewell is under construction, then the

drilling rig will also be sealed.
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STANDARD OPERATING PROCEDURE (SOP) FOR REGULATION OF
EXTRACTION OF GROUND WATER, CLOSURE, PROHIBITION OF ILLEGAL
ACTIVITIES RELATING TO USE OF BOREWELLS/TUBEWELLS -
20.07.2020

9)Closure of illegal borewells/tubewells - Joint action teams under supervision of concerned SDM will be
formed for ensuring effective coordination. The joint team will comprise field functionaries from DJB,

DISCOMs and Police.

10) Deputy Commissioner who is chairperson of the Advisory Committee will forward the details of
illegal borewells to DPCC for levying Environmental Compensation (EC) for illegal extraction of

ground water.

11) DPCC will assess EC as per methodology devised by CPCB in its report dated 26.06.2019. After
assessment of the EC, demand will be raised and in cases of non-recovery, SDM to recover EC as arrears of
land revenue.

12) All drilling machines/rigs utilized for boring purposes in Delhi are required to obtain registration from

offices of Deputy Commissioners of the concerned districts, The movement of drilling machines/rigs'will be
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STANDARD OPERATING PROCEDURE (SOP) FOR REGULATION OF
EXTRACTION OF GROUND WATER, CLOSURE, PROHIBITION OF ILLEGAL
ACTIVITIES RELATING TO USE OF BOREWELLS/TUBEWELLS -
20.07.2020

13) Delhi Police and Transport Department of Govt. of NCT of Delhi will allow movement of the drilling

machines/rigs having prior permission for such movement from concerned Deputy Commissioner.

14) Concerned Deputy Commissioner (Revenue), Deputy Commissioner of Police and Deputy
Commissioner, Enforcement of Transport Department will be responsible for strict compliance of

guidelines regarding movement of drilling machines/rigs.

15) As provided in direction dated 18.05.2010 issued under Section 5 of the Environment
(Protection) Act, 1986 the Deputy Commissioner of each district will launch prosecution against

offenders related to ground water extraction on recommendations of Advisory Committee.

16) Concerned Advisory Committee of each district is responsible to ensure that there is no illegal

extraction of ground water in the district.
15



2603 46

4. HON'BLE NGT ORDER DATED 28.08.2024 IN O.A.
NO.639/2022

Departmen Actions to be taken
t

« CGWA is directed to own the responsibility of assessing status of groundwater in
terms of quality, quantity, availability for abstraction and recharge and aid and advise
DJB in regulating drawl/ of ground water assessment unit wise in NCT of Delhi by
carrying out requisite scientific studies and issuing appropriate directions/making
appropriate recommendations to DJB and the concerned Deputy Commissioner
(Revenue), and submit action taken report within three months.,

« CGWA is directed to upload with link on the main page of its website the information

CGWA regarding the status of groundwater, the necessity for requlation and management of

groundwater abstraction, the copies of public notices issued by CGWA and measures

taken for requlation, management, conservation and recharge of groundwater.
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4. HON'BLE NGT ORDER DATED 28.08.2024 IN O.A.
NO.639/2022

Department Actions to be taken

« DJB through Deputy Commissioner (Revenue) is directed to take requisite
action for grant of permission for borewells in accordance with
recommendations of the concerned Executive Engineer and Advisory
Committee in accordance with groundwater level notifications, environmental
norms/quidelines and directions issued by Hon'ble Supreme Court and this
Tribunal, recover appropriate charges for drawl of ground water and
impose appropriate conditions for recharge of ground water and ensure actual
implementation thereof on the ground with geo-tagging for monitoring
purpose.

Delhi Jal Board

« DJ/B is directed to conduct survey from time to time for further
identification of illegal borewells and take requisite action in respect of
illegal borewells identified by further survey in accordance with environmental
laws/SOP/directions issued by Hon'ble Supreme Court/this Tribunal.

17
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4. HON'BLE NGT ORDER DATED 28.08.2024 IN O.A.
NO.639/2022

Department Actions to be taken

« DJB is directed to upload with link on the main page of its website preferably under
heading ‘Groundwater Management’

* entire information regarding number of applications for grant of NoC,

* number of such applications filed/pending for decision,

* number of such applications allowed and NoCs granted,

* number of applications rejected,

* number of borewells which have been granted NOC,

» llegal borewells which have been closed/sealed and illegal borewells which are yet to be
closed/sealed,

« procedure for processing of the application for grant of NoC for abstraction of ground

Delhi Jal Board

water, the charges to be levied for abstraction of ground water, the penal provisions for
punishing illegal abstraction of groundwater and liability to pay environmental
compensation for illegal abstraction of ground water on its web site by 30.09.2024 and

to update the same within 7 days at the end of each month. 18
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4. HON'BLE NGT ORDER DATED 28.08.2024 IN O.A.
NO.639/2022

Department Actions to be taken

« All functional borewells in NCT of Delhi, which do not have NOC from CGWA/DJB
(issued by concerned Deputy Commissioner (Revenue) of each revenue area in
GNCTD) being illegal, are ordered to be closed/sealed with immediate effect

« Concerned Deputy Commissioner (Revenue) of each revenue area in GNCTD are
directed to take action for closing/sealing of illegal borewells already identified

Revenue and also initiate proceedings for the prosecution of the violators within

Department three months.

» Concerned Project Proponents of new or existing borewells sealed by Deputy
Commissioner (Revenue) of each revenue area in GNCTD may submit application
for grant of NOC to DJB and such applications for grant of NOC be decided
expeditiously preferably within three months from the date of submission.

19
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4. HON'BLE NGT ORDER DATED 28.08.2024 IN O.A.
NO.639/2022

Departmen Actions to be taken
t

« GNCTD is directed to transfer to DPCC within three months amount of Rs. 70
crores (equal to the amount of environmental compensation imposed by DPCC
for which recovery proceedings are pending with the officers of the Government
of NCT of Delhi for more than three years)

 for utilization by DPCC for revival/restoration/rejuvenation /creation of water
Revenue bodlies, rain water harvesting pits etc. and for conservation and recharge of

Department | ground water as remediation of environmental damage caused by illegal drawal

of ground water cannot be deferred for long periods of time to be taken by the

authorities in effecting the recovery and Government of NCT of Delhi may
thereafter recover the amount from the violators in accordance with law or
waive the recovery as considered appropriate.

20
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4. HON'BLE NGT ORDER DATED 28.08.2024 IN O.A.
NO.639/2022

Department Actions to be taken

» Deputy Commissioner (Revenue) of each revenue area in GNCTD are directed to
upload with link on the main page of their respective websites under heading
‘Groundwater Management’ complete information regarding

I complaints received regarding illegal borewells and action taken on the same,

Minutes of the Meeting and recommendations of the District Advisory
Committee regarding the same
II. references received for realization of environmental compensation and action

Revenue
Department

taken for realization of the same and

Il remedial measures taken for remediating environmental damage caused on the
respective website of the District Administration by 30.09.2024 and to update
the same within 7 days at the end of each quarter thereafter.

21
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4. HON'BLE NGT ORDER DATED 28.08.2024 IN O.A.
NO.639/202°2

Departmen | Actions to be taken

t
« Jo finalize proceedings already initiated for imposition of environmental
compensation by issuance of show cause notices or Initiate proceedings for
imposition of environmental compensation
DPCC » Make references for recovery of environmental compensation from all violators

« To upload with link on its website under heading ‘Groundwater Management’ entire

information
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4. HON'BLE NGT ORDER DATED 28.08.2024 IN O.A.
NO.639/2022

Departmen | Actions to be taken
t

« DPCC is directed to prepare and implement Action Plan, in consultation with DJB,
concerned Deputy Commissioner (Revenue)/DM and District Advisory Committee
for utilization of;

L amount equal to the amount of Environment Compensation imposed on and to
be recovered from the violators by drawing the same from the amount of
environment compensation lying deposited with it and

DPCC II. amount transferred by Government of NCT of Delhi in lieu of the amount of

environmental compensation to be recovered by its officers from the violators,

for remediation of environmental damage caused immediately as such
remediation ought not to be deferred for long periods of time likely to be taken
in recovering the amount of environmental compensation from the violators and

thAa ~ArmrArint ca Avraim Avr FrancfarvaA maas A raftmAhiivcaA An racAvAarms AfF thAa
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5. Environmental Damage Compensation imposition and recovery for Ground Water

o4

No. of notices/directions . EDC EDC pending for
o . . o EDC imposed .
Cell | District SDM issued for imposition of EDC (in Lakhs) realized recovery
issued (in Lakhs) (in Lakhs)
CFC-1 DM SDM ( VIVEK VIHAR) 178 59.7 0.3 594
(Shahdara) SDM ( SEEMAPURI) 374 374 0 374
SDM ( DWARKA) 6521 2248.2 13.7 2,234.5
D“('N(:s‘;;'th SDM ( KAPASHERA) 53 53 0 53
CEC-2 SDM ( NAJAFGARH) 22 7.3 0 7.3
SDM (Hauz Khas) 4 1.2 0.3 0.9
DM (South) SDM (Saket) 5 1.8 0.3 1.5
SDM (Mehrauli) 4 10.36 0 10.36
SDM ( ROHINI) 4994 1652.9 11.2 1641.7
CFC-3 DMvslgl;;th- SDM (SARASWATI VIHAR) 3076 1087.4 12.5 1074.9
SDM (KANJHAWALA) 950 622.4 4 618.4
CEC-4 DM (New SDM (DELHI CANTT) 202 76.4 32.5 439
Delhi) SDM (VASANT VIHAR) 4 4 0 4
SDM (ALIPUR) 506 245.6 1.2 244.4
CFC-5 | DM (North) SDM (MODEL TOWN) 30 22.3 0 22.3
SDM (NARELA) 232 71.7 0 1.7
SDM (PATEL NAGAR) 235 81.5 0 815
CFC-6 | DM (West) SDM (PUNJABI BAGH) 173 68.5 09 67.6
SDM (RAJOURI GARDEN) 360 120.9 0.9 120
SDM (KOTWALI) 63 43 0 43
CFC-7 DM (Central) SDM (KAROL BAGH) 246 131.2 0 131.2
SDM (CIVIL LINES) 309 110.1 1.9 108.2
Total 18541 7,093.46 79.7 7,013.76
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6. Action Plan for Utilization of EDC received in respect of illegal bore wells lying with
DPCC
S.No. District Am;unt.of EDC| No. of Water Proposed NR:sct:;ratlo:estoration
eceived Bodies P
Water Bodies Costs
1 North East 0 33 NIL 0
2 East 0 45 NIL 0
3 Shadhara 30000 28 1 30000
4 South 60000 142 1 60000
5 South East 0 42 NIL 0
6 South West 1370000 273 10 1370000
7/ North West 2770000 162 10 2770000
38 New Delhi 3250000 60 10 3250000
9 North 120000 167 10 120000
10 West 180000 64 10 180000
11 Central 190000 29 10 190000
Tatal 7970000 1045 RD 7970000




Department of Environment
Govt. of NCT of Delhi
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& ANNEXURE R- 7/6
, . g K \"w, DELHI JAL BOARD: GOVT. OF NCT OF DELHI

£
- OFFICE OF SE (C)-8 : L=
= ‘A’ BUILDING, STAFF QUARTERS e ciea
by N KAROL BAGH, NEW DELHI-110005
E-mail: acegwe8@gmail.com
No.DJB/ SE(C)-8/2024/ 397 # Yo 9 Date: 7 6 / /2 / 227

CIRCULAR

Subject: Advisory / General compliance conditions for seeking No Objection
Certificate (NOC) for ground water extraction in Delhi.

To have uniformity in regulation of ground water development and
management by all departments in Delhi for seeking No Objection Certificate
(NOC) for ground water extraction, the following is the Advisory:

I. Installation of digital water flow meter (conforming to BIS/ IS standards)
having telemetry system in the abstraction structure(s) shall be mandatory for
all users seeking No Objection Certificate and intimation regarding their
installation shall be communicated to the DJB within 30 days of grant of No
Objection Certificate.

II. Proponents shall mandatorily get the water flow meter calibrated on from an
authorized agency once in a year.

III. Proponents shall install roof top rainwater harvesting & recharge systems in
the project area. Photograph along with exact coordinatés of the same shall
be submitted to DJB.

IV. Proponents shall pay Ground Water Abstraction/ Restoration Charges based
on quantum of ground water extraction as applicable.

V. Construction of purpose-built observation wells (piezometers) for ground
water level monitoring shall be mandatory. Water level data shall be made
available to DJB.

VI. Proponents shall monitor the quality of ground water from the abstraction
structure(s) once a year., Water samples from bore wells/ tube wells / dug
wells shall be collected during April/May every year and analyzed in NABL
accredited laboratories for basic parameters (cations and anions), heavy
metals, pesticides/organic compounds etc. Water quality data shall be made
available to DJB.

VII. Wherever feasible, the requirement of water for greenbelt (horticulture) shall
be met from recycled/ treated waste water.
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IX.

XI.

2615

In case of change of ownership, new owner will have to apply I.“or
incorporation of necessary changes in the No Objection Certiﬁcate.wnh
documentary proof within 60 days of taking over possession of the premises.
The applicant shall also follow any new conditions that may be impf?sed In
future by the DJB/ Environment Department/CGWA/ Advisory Committee.
The Authority has the right to withdraw permission at any time in the vent of
violation of any of the conditions for grant of permission. '
Photograph along with geo-tagging of bore wells/ tube wells installed at site
shall be submitted to the DJB within 30 days of grant of No Objection

Certificate.

{This issue with the approval of the Competent Authority.

;3/ —
(H.K. Chawla)
SE(C)-8

All CEs (Maintenance)/CE (Proj.)-W-I
CE (WW)-1 & II/CE(SDW)

Copy to:
1. PSto CEO - for kind information, please
2. CEN(W) : -do-
3. CE (GW) : -do-
4. DD(PR) : -do-
5.
6.

EE(RWH)-I

(H.K. Chawla)
SE(C)-8

58
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Office of the Divisional Commissioner (Revenue)
(Environment Branch)
Govt. of NCT of Delhi

5-Sham Nath Marg, Delhi-54
F.36(81)/NGT/Div.Comm./2022/3 7o

Dated: a‘l«\o\\')""/S

To,
The Deputy Secretary (Water)
Department of Urban Development,
Govt. of NCT Delhi, 10t Level C-Wing,
Delhi Sachivalaya, I.P Estate, New Delhi

Sub: Compliance report in respect of 0A N0.694/2023, order dated 12.09.2024.
NDOH: 07.01.2025- reg.

Sir/Madam,

Please find enclosed herewith status/comments received from all Revenue
districts in reference to point No. 1 and 2 in your letter
No.F.16(938)/UD/W/2024/021777173/4374 dated 24.12.2024 received from through

email dated 26.12.2024.

This is for your kind information and necessary action at your end.

This issues with the prior approval of DC-V Revenue (HQ).

Encl: - As above

SDM-IV (HQ)/NGT

Copy to:-
1 PAto Pr. Secretary, (Revenue)-cum-Divisional Commissioner, Deptt. of Revenue

GNCTD.
2 PAto DC-V, Revenue (HQ), Deptt. of Revenue, GNCTD.

090]/2.8

SDM-IV (HQ)/NGT

59
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Compliance report Revenue Department in respect of OA No.
&No. \ Name of District \

——.

——

694/2023, order gateq 12.09-2024 ‘ -

|

Comments/Inputs \///
1.Team of revenue staff has been formed for sealin

. g of iIlegaI/Unauathorizedborewe!l in District NQ"": :urisdictions, if

% Noxkdi 2. Team visited the area regularly for Identification of illegal/unauthorized boreyell in their respectiveJ
found then sealed them on the spot.

3. Total 59 Illegal/ unauthorized borewell sealed in North District. th
1. Sub Division wise teams of revenue staff has been formed for selling of |||ega|/unauthorized borewell in Distt. No
West. s 3

& North West 2.Team visited the area regularly for identification of illegal/unauthorized borewell in their respective jurisdictions, if
found then sealed them on the spot
(Dwarka Sub-Division).

1.10 Teams (include Revenue Staff and DJB Staff) has been formed for carry out the sealing of illegal Borewell.
2. 2037 sites were visited and action were taken accordingly out of 5993 location which pertains to Dwarka Sub-
Division (as per list from SDM HQ)
3. 814 number of borewell were sealed
3 South West 4, 6.21 sites were fo'uE\d self-closed/ not traceable/dilated condition/Duplicate etc.
(Najafgarh Sub-Division)
1. 36 Borewells have been sealed.
(Kapashera Sub-Division)-
1. 436 Borewells have been sealed.
2. 8 Notices have been served to owner of borewell whose detail was received from SDM Il HQ (NGT)
3. 47 (out of 54) Notices have been issued for the recovery of EDC, as correct address of 47borewells were available.
1. Sub-Division wise teams of revenue staff has been formed for sealing of illegal/Unauathorized borewell in District-
East.

4 East 2. Team visited the area regularly for identification of illegal/unauthorized borewell in their spective jurisdictions, if
found then sealed them on the spot. 3. Total 19 illegal/ unauthorized borewell sealed in District east from 01/09/2024
to till date.

1. Sub Division wise teams of revenue staff has been formed for sealing of lllegal/Unauthorized borewell in
District North East.
5 North East 2. Team visited the area regularly for identification of illegal/unauthorized borewell in their

respective jurisdictions, if
found then sealed them on the spot. 3. Total 78 illegal/unauthorized borewell sealed in Dist

rict New Delhi.

60
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1. Sub-Division wise teams of revenue staff has been formed for sea
West.
6 West

e in District
ling of illegallunauthorized pore-well in Dist

tions. If

New Delhi Deth;

. 1 j j [ .c
2. Team visited the area regularly for identification of illegal/Unauthorized bore-well in their respectivé jurisdi
found then sealed them on the spot.

e . : inDistrict New
1. Sub Division wise teams of revenue staff has been formed for sealing of llegal/unauthorized borewell inDistri

Central.

Central

1. Sub Division wise teams of revenue staff has been formed for sealing of lllegal/ Unauthorized borewell in District

2. Team visited the area regularly for identification of illegal/ unauthorized borewell in their respective jurisdictions, if
found then sealed them on the spot.

3. Total 347 illegal/ unauthorized borewell sealed in District Central. 4. Water bodies has rejunevated by concerned
agencies in District Central.

2. Team visited the area regularly for identification of illegal/unauthorized borewell in their re§pea|ve jurisdictions, 1
found then sealed them on the spot. 3. Total 111 illegal/unauthorized borewell sealed in District North East.
\ Shahdara

1. Sub Division wise teams of revenue staff has been formed for sealing of lllegal/Unauthorized borewell in District.

2. Team visited the area regularly for identification of illegal/unauthorized borewell in their respective jurisdiction, if

found then sealed them on the spot. 3. There are 552 illegal/unauthorized borewell in District-Shahdara.
10 South East

1.In the Development of Water Bodies committee land owning agencies has sanitized to tendering for juvenation the
water bodies and increasing the number of water harvesting unites to stop the decaling of ground water.

11

1. (Hauz Khas Sub Division) 03 teams have been constituted for identifying illegal bore- well Notices have been issued to
06 illegal bore well out of which 02 have been sealed and 04 are under process.
South

2. (Mehrauli Sub-Division) Teams has been made alongwith DJB, BSES for sealing of illegal bore-wells. 06 bore-wells
have been sealed and 02 are under process.

3. (Saket Sub Division) 03 Teams have been constituted for identifying ille

illegal bore-well out of which 03 have been sealed and 02 under process.

gal bore- well notices have been issued to 05
Source-Report is compiled on the basis of the reports received from All 11 Revenue Districts

wlt
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Action against illegal borewells by housing complexes, Industrial units,

Commercial
establishment and several other entities. L s
Sr. No. Name of District Action against illegal borewells by housing complexes, Industrial units, Commercial establishment and several T
other entities.
\ \ North \ 1. lllegal/unauthorized borewell are being identified and sealed on the spot.
North West 1. lllegal/unauthorized borewell are being identified and sealed on the spot.
2.0ut of 9128 illegal/unauthorized borewell 6450 have been sealed by Distt. North West.
South West (Dwarka & Kapashera Sub-Division) lllegal Borewell are being identified and sealed on the spot. (Najafgarh Sub-
Division) 04 illegal borewells are identified out of 07 and not sealed
\ 4 \ East \ 1. lllegal/unauthorized borewell are being identified and sealed on the spot.
5 North East lllegal/ unauthorized borewell are being identified and sealed on the spot.
2. 19 lllegal/unauthorized borewell sealed
6 West Out of 2169 illegal bore-well 1629 have been sealed and 165 yet to be sealed (375 Bore-well not
found/Duplicate during inspection with DJB officials).
7 New Delhi 1. lllegal/unauthorized borewell are being identified and sealed on the spot. 2. (01)(Vasant Vihar Sub Division)
illegal borewell sealed during the month of December-2024
\ 8 \ Central \ 1. lllegal/unauthorized borewell are being identified and sealed on the spot.
9 Shahdara 1. lllegal/unauthorized borewell are being identified and sealed on the spot.
2. 358 illegal/unauthorized borewell sealed.
10 South East 1.0ut of 297 list received from DJB regardeing illegal Borewells 188 have been sealed. 2. 109 borewells could
not have been seald due to incomplete address, and non availability of team DJB, BSES and Police personnel.
11 South (Hauz Khas Sub Division) Notice have been issued to 06 illegal bore well out of which 02 have been sealed and

04 are under process. For levying penalty/EDC a copy of sealing order has been sent to DPCC. (Mehrauli Sub-
Division) lllegal bore-wells are being identified and sealed after following due procedure. (Saket SubDivision) Nil

Source-Report is compiled on the basis of the reports received from All 11 Revenue Districts

| \pol62



Subject:- Compliance report in ggzloof 0O.A. no. 694/2023, order dated

12/09/2024, NDOH: 07/01/2025.
ANNEXURE R- 7/8

In view of above subject report from DJB is as under;

63

Queries ] Reply
' To provide information regarding | To curtail the decline in ground water in
various effective and substaintial | Delhi,
- | steps taken by Delhi Jal Board in | 1) 36 Water Bodies has been rejuvenated
' view of declining ground water | in various parts of delhi Annexure - I
| level in Delhi.

2)7597 RWH Systems has been installed
in Govt. buildings. (Annexure-II) and ¢

Delhi Jal Board has also taken the
following steps:

(a)Roof top Rain Water Harvesting has
- been made mandatory for plots size of
100sqm and above in the Building
Bye Laws for Delhi, in terms of the
notification dated 28.07.2001 issued
by Department of Environment and
Forests and Wild Life, GNCTD. To
promote its implementation Delhi Jal
Board has made provisions in its tariff
regulations for rebate and penalty in
water bills for implementing and non-
Ve implementing Rain Water Harvesting
Systems. However it is essential that
Urban Local Bodies should ensure
implementation of Rain Water
Harvesting  Systems in  building
premises.

(b)Rebate provision in monthly water
bills is given to extent of 10% to the
consumers of Delhi Jal Board and is
applicable on plot size of 100sqm
and above, having adequate and
functional Rain Water Harvesting
Structures.

(c) To sensitize the citizens of Delhi, a
continuous process of disseminating
information  on  Rain  Water
Harvesting through platforms like

(¥ Scanned with OKEN Scanner
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i

print, electronic, visual, workshops,
exhibitions  seminars,  booklets,
pamphlets etc. have been done by
Delhi Jal Board.

(d)There is a dedicated Rain Water
[Marvesting cell in DJB which is
providing technical assistance to
facilitate the public in
implementation of Rain Water
Harvesting system.

(e)Delhi Jal Board has empanelled
services providers/consultants
various agencies/ contractors in
Delhi for promotion, construction
and implementation of RWH System
as per the guidelines of Delhi Jal
Board which are also available on
DIJB website i.e. delhijalboard.nic.in

(f) Delhi Jal Board has created Rain
Centre/Jal Shakti Kendra in each
Revenue District which are manned
by DIB officials for guidance to the
visitors of nearby area for
implementation of Rain Water
Harvesting  System. Information
regarding rebate and penal provision
for  implementation and non
implementation of Rain Water

Harvesting System is provided at the
Rain Centres.

—

| Details of the actions being taken

|

'against illegal bore wells by
' Housing Complexes, Industrial
| units, Commercial establishments
| and several other entites.

!

DJB has created a link on DJB website
i.e. www.delhijalboard.delhi.gov.in
under the heading “Ground water
management”. The list of illegal bore-
wells has been uploaded in the link. All
the DMs have been given access to the

link to upload status of bore wells sealed
and other details.

o8
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S.No Revenue G.N Land . e il
S istri -No. Water 8 an Khasra _
) District r Body Ownership No./Areas Latitude Longitude Status
v Burari (4) & - 193/2 (08- 11} e —
! Cenirs) 991 - Mai & 150 (07-13). |
| tamalpur Majrs DDA T O713). 1 geas21.93'N | 77°11'28.86' Completed
! Burari (d) otal area (16-
i 04) |
: Burari (4) & T “‘
- - 148 (12-15
? | Central 988 Kamalpur Majra DDA (k | 287a5°23.06"N 77°11'45 66"E Completed |
j - Buran (a) | J as per kathoni |
|
3 New Delhi NA Todapur DOA 114 (8-13) 28°37.334'N 77°09 572°F Completed ‘
4 ~ North 161 | ibrahimpur (a) | DDA | 113/2(3-10) | 28°a631.68"N | 77°104453'€ | Completed |
534, 535 (12- . - ]
5 North 155 Hirank (a) DDA 1’;( 28°48'3.01"N 77°10'52.63"E Completed
6 North 240 Swaspur(a) | DDA | 162(14-10) | 2874542.07"N 77°8'6 73'E Completed
/ North 199 Mungesh pur (a) BOU 49(12-17) 28" 48° 56.264" N | 76° 58' 24.450" E |  Completed
! ] _ T T T sras12) 839
3 13 55300 ot 206 | Nangal Thakran (d) DDA 15) 28° 48" 25.925" N | 77°0'35.644" € | Completed
i total=(24-07)
i e — Ci
] i puna - - EEmITS: °46'17.44"N 77°8'39.01"€ Completed
| 9 North 209 | Nanglipuna DDA /) 28°4617.44 _ 5
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Annexure-l|

Progress of Rainwater Harvesting System installed / monitored by DJB is as under:

S. No. Departments Installed
1 DJB Installations 594
-3 By DJB for other Departments 89
3. Monitored by DJB for other 2543
Government Departments
4, Schools 4371
Total 7597
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